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THE INDUSTRIES (DEVEL@PMEN’I AND REGULATION)
AMENDMENT: ACT 1974

4 NoO. 32 OF 1974
S I I Lo L [31st August, 1974.]
An Act further to- amend the I‘- dusmes (DeveIOpment and
Regulanon) Act, 1951. Ao
'BE itvenagted by . Parhament i the Wenty fifth Year: of tihe Repubhc o 3
of India as follows:— . R ol b ) e

1.3 This® Act ‘may be called the Industries (DEVEIOpment and Short
'Regulatmn) Amendment Act, 1974, . : title and .
w0 i, . E - . i e - commence.

(2) i) shall be deemed to have come ihto fdrce on t}{ezg"phJuﬁe,lg% ment. - ¢

2..In the proviso-to sub-section (2)-of {section 18A (.and in'the-second Amend-”

‘proviso to sub-section (2).of section 18FA; of the Industries (Develop- mentof

650f 1951. ment and Regulation) Act, 1951 (hereinafter referred -to .as.the . princi- sections

. bal, Act), for. the words “ten years” the iwords ‘“‘twelve years” shall be ig“;‘:nd
SubStltuted . EIS SN C RIS AT IE S N i *

.3, (1) The Industrll,es (Development and Regulati}gnj);: Amendment Repeal
6 of 1974. Ordrnance, 1974 is hereby repealed . : and
saving.

2) Notw1thstand1ng such repeal, anything done or: ny actlon taken
under the principal Agt, -as amended b the said.Qrdinance, shall be
~deemed to have been done or taken under gt,he correSpondlng provisions
“6% the orincipal Act’as‘amenided by thlS Act e

\.
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